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Title of the case OA No.. S\gof 2006
BETWEEN
SMT. JAYANTI MALAKAR
................. APPLICANT.
AND
UNION OF INDIA & ORS
................. RESPONDENTS
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- DATES

1) 02.10.2001

2) 25.12.2002
3) 28.12.2002

4) 21.3.2003

5) 16.1.2002

6) 1.3.2004

7) 25.5.2005

LIST OF DATES

PARTICULARS

[\ agd
Husband of the applicant é;wmxssmg

FIR lodged by the applicant in the Lumding Police
Station

Lumding Police Station registered a Case GDE
No.849

Certificate issued by the Officer-in-Charge,
Lumding Police Station in respect of the missing of
the husband of the applicant

- Representation filed by the applicant before the
respondent authority informing about the missing of
her husband and made a request to take necessary

action into the matter.

Representation preferred by the applicant request has
been made to pay all settlement dues on account of
missing of her husband and to consider her
daughter’s case for compassionate appointment
under the light of the Railway Board’s letters.

Another representation filed by the applicant
reiterating her prayer for settlement dues as well as
to consider her daughter’s case for compassionate

appointment.

PRAYER MADE BY THE APPLICANT
1) To direct the respondents to arrange payment of final settiement dues of the
disappeared Railway employee named Shri Sukesh Malakar, the husband of



the applicant, in respect of Provident Fund, Gratuity, Leave Salary, Bonus,
difference of pay fixation due to enhancement of D. A. and other reliefs time -
to time granted by the Central Government, Pension/ Pensionary bencfits with
commutation value and all other pay and allowances admissible as per

prevailing system and Rules of the Railway.

2) To direct the respondents to pay the interest on market rate on the amount
payable to the applicant on account of her husband’s dues from the date of
accrual till payment. ‘

3) To direct the respondents to release the family pension to the surviving family
of the disappearead Railway employee mentioned above. |

\

4) Cost of the application |

5) Any other relief or reliefs to which the applicant is entitled to, under the facts

and circumstances of the case as this Hon'ble Tribunal may deem fit and
proper.

(b
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(An Application Under Section 19 of the Administrative Tribunal Act, 1985)

BETWEEN

Smt Jayanti Malakar,

Wife of Shri Sukesh Malakar,

DTS Hill Colony, (near Children Park),
P.O. Lumding, Dist. Nagaon, Assam,

1.

2.

Union of India, represented by

General Manager, N. F. Railway, Maligaon,
Guwahati- 781011.

The Chief Engineer, N. F. Railway, Maligaon,
Guwahati-781011.
The Chief Personnel Officer, N. F. Railway,
Maligaon, Guwahati-781011.
The Divisional Railway Manager, N.F. Railway, Lumding,
Dist . Nagaon, Assam.
The Senior Divisional Engjneer, N. F. Railway, Lumding,
P. O. Lumding, Dist. Nagaon, Assam.
The Senior Sectional Engineer/P. Way/Hill/N.F Railway,
P.O.Lumding, Dist. Nagaon.

............ Respondents.

1. Details of Application against which the Application is made:

This application is made against the action of the respondents in not finalizing
the settiement ducs inspite of repeated requests and the representations preferred by
the applicant dated 16.1.2002, 1.03.04 & 25.5.2005 before the respondents for her /
husband Sri Sukesh Malakar, a senior Watchman under SSE/P.Way/Hill/Lumding,

OANO. 105
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4.
4.1

4.2

4.3.

44.

2

found missing at different times in the year 2000 and completely disappeared with
effect from 02.10.2001.

Jurisdiction.

The applicant declares that the subject matter of the application is within the
jurisdiction of this Hon’ble Tribunal.

Limitation:

The applicant further declares that the application has been filed within the limitation
period prescribed Under Section 21 of the Administrative Tribunal Act, 1985.

Facts of the case:

. That the applicant is a citizen of India and as such i3 entitled to the rights,

protections, and privileges guaranteed under the Constitution of India.

. That the applicant begs to state that her husband Sri Sukesh Malakar had been
working in the capacity of a Senior Store Watchman under Semior Sectional-

Engineer/P. Way/Hill/Lumding, respondent No.6, under the exclusive control of the
respondent No.4. |

That the applicant begs to state, albeit it is her family affair, nevertheless it has since

reasoned to be focused under the sun, that her husbam;i‘ Sri Sukesh Malakar

mentioned above was found missing at different times in the year 2000 and 20001
for the reasoned best known to him and the efforts made by the applicant for the
peaceful and happy conjugal life with hér husband Sri Sukesh Malakar were of no
fruitful result prior to the period of his occasional disappearance in 2000-2001,
rather her husband Sri Sukesh Malakar was found to be missing complete since
02.10.2001 and hereafter there was no whereabouts known to this applicant nor any
sort communication made by the husband of the applicant till date.

That the applicant begs to submit that after waiting considerable period of time for
return of her husband Sri Sukesh Malakar and on being totally disappointed for his
not returning to his family, it became the painful necessity for the applicant to make
an FIR lodge with the Lumding Pofice Station which was registered on 25.12.2002

A
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4.5.

4.6.

4.7.

\

3

under Lumding Police Station GDE No.849 dated 28.12.2002 so as to make a
through probe into the matter by the Protectors of Law and order.

That the Lumding Police Station afier getting the FIR in respect of the missing of the

husband of thev applicant, Shri Sukesh Malakar, took all necessary steps in the -

matter, but as ill-luck would have it, all cfforts were in vain. Eventually the Lumding
Police Station gave a certificate in this context to the applicant on 21.03.03.

Copies of certificate issued by the Officer-in
Charge, Lumdmg Police Station mentioned above
is annexed herewith and marked as Annexure-1.

That a the applicant begs 1o statc that the disappearance of her husband Shri Sukesh

Malakar put the family consisting of the applicant, his wife and the only daughter
aged about 23 years to innumerable sufferings and immense hardships as there is no
guardian to look after and no other alternative sources of income by the family for

That it is submitted that being faced by the dire consequences of the disappearance
of the husband of the applicant, the applicant made countless approaches to the
various authorities, mainly the respondents No.4, 5, &6, for the settlement of the
dues of Shri Sukesh Malakar pending with the respondents for final settlement and
carly payment to the applicant, but it is a matter of peculiar grief and great regret that
till date no communication has been received by the applicant. The respondents are
quite silent in regard to the rightful dues of Shri Sukesh Malakar, who has
culminated a good span of sterling services under the cause of the N. F. Railway
Administration, and, to the best knowledge and information of the applicant, the
services rendered by her husband were satisfactory to all concerned.

Copics of the representations dated
16.01.2002; 01.3.2004 and 25.5.2005
submitted to the respondents are
anncxed as Annexure-2, 3 & 4

respectively.
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4.9.

That the applicant begs to submit that even after submitting written prayers to the
respondents Nos.4, 5,6 mentioned above vide her applications dated 16/1/2002,
1/3/2004 and 25/5/2005 for the good conscience of the respondents but, it felt those
prayers were devoid of acridity and for which they had not made them felt for a
moment to realize the circumstances faced by the applicant that how she along with
her daughter has been passing the days the applicant that how she along with her
daughter has been passing the days in this severe economic crisis, specially when
there has been no forceful eaming —member in the family on account of the
disappearance of her husband.

That the approached by the applicant and her daughter from pillar to post of all these
years have become completely futile and now they are almost on the position of
starvation and edge of their survival. The respondents by their chilly silence on the
matter skewed the applicant to be condemned to fight a losing battle. Finally the
applicant has come to this Hon’ble Tribunal praying for justice finding no other
solace and way.

4.10. That in this connection the applicant begs to state that in accordance with the

Railway Board’s Circular No.F(EYIN/86/PN-1/17 dated 21.1.1994 the Railway
Board have categorically instructed for granting for settlement dues to eligible
family members of Railway employees who have suddenly disappeared and whose
whereabouts are not known only after lodging the FIR on expiry of one year period
and arrange payment of the benefits like DCRG and family Pension to the rightful
claimants, in addition to the immediate payment of Provident Fund money including

amount of salary, leave encashment, bonus and other dues.
A coppof Tt Rotliwmy Rowndt

e

4.11. That in this connection it is submitted that in accordance with the aforementioned

Railway Board’s Circular the payment of Pension/Family Pension shall have to be
made from the date of accrual in respect of the disappeared employee’s cause of

incidence.

4.12. That the applicant most humbly and with suave submission begs to state that in

spite of the aforementioned Railway Board’s categorical instructions and the
issuance of Master Circular, which is the guideline of the Railway’s competency and

N
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compliance, the respondents have not taken any sort of initiative to arrange payment
of the final settlement ducs of Shri Sukesh Malakar, the missing husband of the
appﬁcangevenaﬁcrlapseofabom4yeamﬁmcdespitcsubnﬁssionofpcmonai
approaches and appeals to all concerned authorities.

4.13. That the applicant begs to submit that the respondents have also invited the
infringement of Section 7, more particularly, 7 (3) and 7 (3) (a) of the Payment of
Gratuity Act, 1972, wherein the provisions have been candidly mentioned that for
the culpable delay by the employer of the employee for payment of Gratuity from
the due date shall have to be paid at simple interest rate, although the Apex Court in
their celebrated judgment on different occasions mentioned that, market rate of
interest shall have to be paid on the final settlement dues by the employer if it is
found that the delay was made beyond 2 months and there was no fault on the part of
the employees and/or their family members. |

4.14. That the applicant begs to submit that in spite of above statutory provisions and
the Railway’s own Rules and Codified Laws and the prevailing systemn of the
respondents, more particularly the respondents No. 4, 5 & 6, defiberately and with
wanton attitude have not taken any initiative or to give response in respect of the
applicant’s approaches for final settlement of her husband’s dues till-to-date which,
rather, postulates to be of clandestine motive, whims and caprices of the
respondents.

4.15. That it is submitted that the respondents have clearly proved their unfair play and
have not shown any equitable justice to the applicant for the payment of settiement
ducs of the rightful claim for her disappeared husband with a view to showing a
boon to them for their survival considering the sterling services rendered by her
husband while he had been in the service till his disappearance.

4.16. That it is submitted that the conduct of the respondents have invited the
infringement of Constitutional Provisions under Articles-14, 16 (1), 21, 39(D) and

309 of the Constitution of India for the reasons mentioned in the foregoing paras.

5. GROUNDS FOR RELIEFS:

SN S e
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5.1) For that the respondents have violated their own prevailing system and flouted the
Railway Board’s instructions, Circulars and even Master Circular.

5.2) For that the inaction of the respondents for not sctiling the final settlement dues to
the family of the Railway employee named Shri Sukesh Malakar invited the wanton
attitude and unfair play and the whims and caprices of the respondents.

5.3) For that the respondenis have caused the infringement of Articles-14, 16(1), 21,
39(D) and 309 of the Constitution of India and thercby made discrimination with the
applicant while the cases of the other similarly placed circumstances were considered and
arrangement made for expeditious payment of the final setflement dues to the surviving

members of the disappeared family in the past.

6. DETAILS OF THE REMEDY EXHAUSTED:

The applicant humbly declares that failing to get her grievances redressed she has

- come to this Hon’ble Tribunal for having justice which seem to her efficacious as per
Article-21 of the Constitution of India and there remains no other alternative way to
get justice of her grievances.

7. MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY OTHER
COURT:

The applicant most humbly submit that she has not filed any other application,
mitpeﬁﬁonors\ﬁtregardingthematterinrespectofwlﬁchdlisapplicaﬁonhasbeen
made by her before any court or any other authority or any other Bench of this Hon’ble
Tribunal.

8. RELIEF SOUGHT:

In the circumstances detailed above the applicant humbly prays that your Lordships -

be pleased to admit this application and notice be issued to the respondents to show
cause as to why the relief sought for by the applicant shall not be granted, call for the
records of the case and on perusal of the records and after hearing the parties on the
cause or causes that may be shown, be pleased to grant the following relicfs:

8.1) To direct the respondents to arrange payment of final settlement dues of the
disappeared Railway employee named Shri Sukesh Malakar, the husband of the

Ty E%J E N R
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applicant, in respect of Provident Fund, Gratuity, Leave Salary, Bonus, difference of
pay fixation due to enhancement of D.A. and other relieves time to time granted by
the Central Government, Pension/Pensionary benefits with commutation value and all

other pay and allowances admissible as per prevailing system and Rules of the
Railway. '

8.2) To direct the respondents to pay the interest on market rate on the amount
payable to the applicant on account of her husband’s dues from the date of accrual till
payment.

8.3) To direct the respondents to release the family pension to the surviving family of
the disappeared Railway employee mentioned above.

8.4) Cost of the application.

8.5) Any other relief or reliefs to which the applicant is entitled to, under the facts and §Z\
circumstances of the case as may be deemed fit and proper by the Hon’ble Tribunal. - _ &

9. INTERIM ORDER PRAYED FOR:

Pending finalization of this application the applicant prays for an interim order CZ—;
directing the respondents to release the Family Pension to the applicant for her survival ?;l,
with her only daughter. ':j})

--------------------------

This application is filed through Advocate.

10. PARTICULARS OF THE LP.O.

)  IPONe: 2L &y BIAXLGT

ii)  Date of issue: 22 ]Qﬁl\'@ W'{"
i) Payable at Guwahati: 7" 1 ol

12) LIST OF ENCLOSERS:
As given in the Index



. VERIFICATION

~verification, do hercby solemnly affirm and state that the statement made in

: W fen veg wp Leq WAL YLD . _
paragraph =84 W3, WA MEN3ke rue 1o my knowledge and belief, those made in

paragraph h‘l,&{f‘s;'ﬁ‘.s,.&s'},k'ﬁ,\.‘ia}QE matter of records, are true to my information derived

there from and the rest are my submission before this Hon’ble Tribunal. I have not

suppressed any material fact.

And I sign this verification on this... %..th day of EkszOS at Guwahati

Sy S 3
DEPONENT



TO WHOM IT MAY CONCERN,
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».\» n

~f?report:ecl ‘at P.S. "to the effect that her husband Sri
KA Store ‘Watchman under SSE|P. WAY|HILL|LMG.
different spells of time

J. ‘Sr.

s fafforts have been made to trace out his where
E:ggi'ice -a8 well as his family members, but all efforts
re 1¢nv§§n §r1 Suk'eéh' ‘Malakar ig not suspected to be inwvolved
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To

_Senior section Enginee;_/p .p.ay/Lumding,'
N Fo RallWaYo Lumding.

Siré. .

I have the honour to -inform' you that my" husband ‘Shri
Sukesh Malakar,Was working as Sre Store watchman under SSQ/P-Way/
Hlll/LMG. He was. absconded at. different periods of time in the '
year 2000 and 2001, Now he has been untraced since 2 10.2001 o
‘AS a result of Whlch my whole family is. suffering. - ' '

- . -~
Pooe !

- 8o I request you kindly to take neces..»ary action so as
to £ind out the whereabouts of my husbandy

Yours falthfully' -

Dat8d.......uu‘.-...o/ | | . \)Kz! )N\l ‘q\la—a\la N ‘i
x | | (Jmmminadar)’ !
W/0 Shri Sukesh Malakar _

- 8re Store watchman-under-

SSE/P-Wdy/Hill/LMG. g ‘
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Sir. ' !

fa

oA I have the honour to inferm you that ‘my hasband Shri’

!

N.F. Railway, Lumding. v

e 4"'
RN

>'sub ¢ Prayer for qpayment of Settlement dues' o
»;/ and appeintment en Compassionate ‘Ground
en-acceunt -of my missing -husbande .- -~

- 1
-

Sukesh Malakax is . a SrQStore Watchman under SSE/P.Way/Hill/LMG..

w=rrhe fwaseund. missing at. different times in the year 2000 and ces

+ 2001, Now. he ‘has been missining since 02,1042001s S0, a FIR, was
'&adged with the Lumding Pelice ‘station.It was £ _ e regls«
ttered under Lumding Police. station, SDE No.. 849 dtd. 28,12,2002.,
'\Necessary effertsrwere made by the: police department as well’ as
. by us to trace out his whereabouts« But he could -not be fnund.

Ph@tecepy of Palice Repert dtde 21.03.2@03 is enclosed.

L That sir, his disappearance has thrown my family con

sisting of- my self, and my - only daughter aged about 23 te innum-
erable sufferings. We are passing days with immense hardships As
our tamily has na other alternativc source mf incom

.)'

Under these. abave. I request you kindly to pay me 2ll
the Settlement dues on account of my missing husband and appeint
-my daughter Misa Gita Malakir aged abeut 23 years in Railway
Service en Compassianate Grmund and for which act of your kindness

I shall ewer remain greateful to _you,

 Erelo: ne

Yours faithfully,

«

Present address for Cemmunciatisn.‘ﬁ JL@Q mlzﬁi%KAR y

Smt, Jayanti Malakar,
" w/e sukesh Malakar,-

( SMTs JAY

" DTS Hill Celony(Near: children Park), . SreWatchman under 5sE/Povay/|

and Gharea Office,

Dated, Lumding,

P.O. : Lumding. Dist, Nogaan(Aaa&m§fﬂmu-\x
Wyt ¥ % v m“‘,‘ ‘

N
|
. w/® sukesh.Malakar, J

Hill/Lumding.
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.St 4})‘; 11(1;118 0 tluz Jfact tlzat mv hus[mud wos  the onlv Bconk ewiier i tlze
: jﬁmxly’“‘ uf xx gtw ne mua’: pain lo state that nothing has been done by the

. ‘jz-

o g«:IQ Iodge a FIR ml/z the Lumding Police Station as (o the missing of my
«)f the I ulzce bhlﬁwl my hu.sbwu] unulJ Hot be

i De.splte of the eﬁb:

L

Iggdlv puv me dhe setilement dues wnd appoinit my
qn_aggyzmi_gqf my nussing husband on compassioniaie

Yours faithjuily.
S D ¥

( Jayartl Malakar)
W/O  Sivi Sukesh Maiakar
& .3ore walchnan under
SSE/P way/ HINLMG

PRSP S
OB

- >
e e b g e




ey e g

hA o

S/f. o C H.F. Hailum, _

w

. o

All heads af. %Dartrlcnto. e

A1} DRMs, D&Cs,. VAVs, HBQ g DBWS.
All Dlstt. and Austt Vifirers

Lof nﬂn-d1v151“nqllch vfflncu.i,:]

General Secy. /nFRJE/BNU with 40 Spare 0°p1es.
© General Seny./NFREU/PHQ.-with 40 spare ©opies,
'Gencral Secy. fﬁpﬁﬁmﬁadlwbu with: 40 spale cﬁgle

Noo. . . «\'

»

uub —urcnt " scttlement ducv to CllClUle family
”egbe"s ?f'ﬁalley employees who hrVe sudden-
ly 4% umppe,.r ed m&_ whose 1 \zhpreqb"u S are not
hvjﬁwb' . -

) «~ ® s w0
~ ~ -

A "°D¥ “f quler Ba's lesher I F\L)111/8b/rm~1/%7 dated

21,1.94 n_the abdve gabwcﬁt is '“;warqc” e information and

b,ulﬂance. Board's earlier lettersd+:119,9.86 and 27:3.91 as

referfed tO in thelr nresent .lettay wele rcirdulated under this
f1”€ N2 Fo~ 705/b/2a7/0 Pt,XVI &35.-%0.7.87 and -FS 781/L/2o//o
Pt VIII(C) at., 10.2.91 J.Cmanth...d.

« .

. e bhlef Persﬁnnnl Lfln'“'NLG.

(Cony ' of Rly, Bd's letber N, F(B)IN/86/PN-1/17 dated 21.1,94,)

b4 .0

Sub:— Urant Of settcmcnt ques to.eligitle family
neibers °f Ralway e pl“yc s whY have suid-
anly disanneared and wiVsce wheregbuts are
ndt known,

~ ~ . L AR 2 -

Attention is invited %9 baiftlnlstfy‘c letters “f even 3
nugoer dated 19.9.89 and 27,3 91 9 the abiove subjeet as per wulch
the families 91 the employees/pensitpers whoge Wh"r(ﬂquuu Fre NOG.
knowg pre paid in Fhe L_rst ll’]ot}f\Df‘;, the amoant of geglaxy duc,

leave encashnend due qn the amdun® of Providant fund nertgining to.

bis "wn subseription in tﬁc Stﬂtg Eallway Ulﬁxldcnt nd having
regard §° the n"minatitg mede by tre emples. and after the Lapsc
Of a perind 2f ne year ther benefits Like L0nG and family pewnsion
are als® paid,_The peridd 2f ne yesr is reozived with referenne

t% the date 2n which FIR_is 19dged with.the phiice about the
dis@pnearance °f the ednecerted enmployee/pensidy rer At pres sent 'th‘r_-.
family nensi™n is sanetlidned a0d p: ug 9 the e.lL,lWJ-C me! -1b<r 2 the

y o

$

ontde.e. 2/
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family One-yezar ofter the date. 0f_
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; ' Yeglstéring. the PIn whkink
with the prliece ang pno faily pensinn is nald for the N
intervening nering af "¢ year frog the date the TIR ig lddgéd
t7 the date the family_ nension Can be sanntioned. It has noy
been_denided tlnt“ﬁhe fawlly nension, whieh in nursuapre 2f the
earlier "rders, will ~"njinge 4o be sanrtitged and paid due
year after the date f I%Cging the FIR will- gerzue i1 the
date "f Lodging the FId op exniry °f leove °f the eanllyce -who
has disapreared whinheyer 1s later, when <the Spurti~n-for ¢
Tamily pensi™ is Zssued, . the Deymen t 9f pensitn from the. .
dtte °f aperugl mey be authnriséd.”The;usﬁai pr2eceiure of
“btaining the 1d<mity tond ete, as Laid d2wn' in the letber
dated 15,9.80 will esinue 2 be followed, While sooolioning
payient 0f famil' pensitn, it will Le .enpuned Ly thms \avncerned
duthdrities tuai Zemily pengion lg prt authorised Shx any
PErLOU turlug wileh sevment N F vey & allowannes iu respect

T the disappedr: et Loyce hng been made..

~

Mis ie insuncroensiog ML BYrd's earlicr Ovinps Nf
even nuiter déte,21.1.1992,

Please arkdwledge receipt,

. s -y
ad/,_g'z.ggL ‘ LAY _ o
- (’.,,;" v ! S
N T
./"
]
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DISTRICT.

IN THE GAUHATI HIGH COURT

[ THE HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR,
AND ARUNACHAL PRADESH ]

§‘3 OF 2 @6 G,

VERSUS
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_APPELLANT
PETITIONER

" RESPONDENT

OPPOSITE-PARTY

and in connection therewith and for that purpose to do all acts whatsoever in that connection including depositing or .
drawing money, filing in or taking out papers, deeds of composition etc. for me/us and on my/our behalf and I/We agree R
to ratify and confirm all acts to be done by the said Advocates as mine/ours for all intents and purposes. Incaseofnon- - . o
payment of the stipulated fee in full, no Advocate will be bound to appear and act on my/our behalf. .

In Witness Whereof I/We hereunto set my/our hand on this 29—-4'\.(1( Dayof ......... k\e,b fgo'ﬁ/é L

N. M. LAHIRI (Sr. Adv.)
B. M. GOSWAMI (Sr. Adv.)
J.P. BHATTACHARJEE (Sr. Adv)
D.C. SHARMA sl
B. K. GOSWAMI (Sr. Adv.)
. A.M. MAZUMDAR (Sr. Adv.)
' P.K.BARUA (St. Adv)
S. N. BHUYAN(Sr. Adv.)
J. K.BARUAH(ST. Adv.)
ANIL SARMA(Sr. Adv)
B.K. DAS(Sr. Adv.)
M. A. LASKAR(ST. Adv.)
DR S.N.CHETIA
A.S. BHATTACHARJEE (Sr. Adv.)
A.RBANERJEE (Sr. Adv.)
D.K. HAZARIKA (Sr. Adv.)
N.N. SAIKIA(Sr. Adv.)
J.M. CHOUDHURY(Sr. Adv.)
P.K. GOSWAMI (Sr. Adv.)
P.G. BARUAH {(Sr. Adv.)
C.R. DE (St. Adv.)
D. K. BHATTACHARYYA (Sr. Adv,)
D.K. TALUKDAR (Sr. Adv.)
R.P. AGARWALA (Sr, Adv.)
D.P. CHALIHA (Sr. Adv.)
MRS. K. DEKA
BISHNU PRASHAD
$.S. RAHMAN
GOLAP SARMA .
S.R. BHATTACHARJEE (Sr. Adv.)
P.C. DEKA (Sr. Adv.)
BHARGAV CHOUDHARY
PK.DAS
A K. CHAUDHURI
B. R. DEY (Sr. Adv.)
A.K. PHOOKAN (Sr. Adv.)

K.R. PATHAK (Sr. Adv.)
BHUBANESWAR KALITA (I)(Sr. Adv.)
B. R. DAS (Sr. Adv.)

S.P.DEKA

D.R.GUHA
'S.A. LASKAR

SAUKAT ALI (Sr. Adv,)

B. K. ACHARYYA

MS. USHA BARUAH

N.C. DAS (Sr. Adv.)

A.K. BHATTACHARYYA (Sr. Adv.)
A. B. CHOUDHURY (Sr. Adv.)

T.S. DEKA (Sr. Adv)

K. P. SARMA (Sr. Adv.).

B. P. BORAH (Sr. Adv)

H. K. SARMA :
"PRABIN BARTHAKUR (Sr. Adv.)
M.C. BARTHAKUR,

P.C. GAYAN i
C.K. SHARMA BARUA (Sr. Adv.)
ANUPKR. DAS

DR Y.K. PHUKAN (Sr. Adv.)
DIBAKAR GOSWAMI

BIJON CH. DAS (Sr. Adv.)

R.L. YADAV

. PRAFULLAROY

A.C. BURAGOHAIN
B.L. SINGHA

'PK. MUSAHARY
M.Z. AHMED (Sr. Adv.)
R.P. KAKOTI
S1.RASUL
GURMOORTHY GOPAL
B.K. GHOSE (Sr. Adv.)

. S. K. BARKATAKI
" DRN. K. SINGHA

D.C. MAHANTA (Sr. Adv.)

T.C. KHATRI (Sr. Adv.)

MS. BINOYA DUTTA

BHABATOSH BANERJEE

RK. JAIN

G.K. BHATTACHARYYA (Sr. Adv.)
PRANABANANDA PATHAK (Sr. Adv)
DR H. N. DAS (Sr. Adv.)

B. C. MALAKAR

SAMSUL HUDA
BHADRESWAR TANTI

N.N. SARMA

JANARDAN DAS

CHAITANYA BARUAH (Sr. Adv.)
A.C. SARMA :
N.Z. AHMED

N.C. PHUKAN

MUNIN (GAUTOM) SARMA
FAIZNUR ALI

D.K. KAKAT ,

G.N. SAHEWALLA (Sr. Adv.)

G. K. JOSHI (Sr. Adv.)

AA MR

MS. REKHA CHAKRAVORTTY
MRS. JHARANA BORAH

S. N. SARMA (Sr. Adv.)

MD. ABDUL MANNAN

DILIP KR. DAS (Sr. Adv.)
PRADIP KHATANIAR

_N. CHAKRAVORTY (Sr. Adv))

MRS K. YADAV
DR B, P. TODI (Sr. Adv.)
MRS. K. BHATTACHARYYA

- A.K.BARPUJARI

§.S. SHARMA (Sr. Adv.)
S.P.ROY

K.K.BHATRA o
R.P. SHARMA (Sr. Adv.) -
S.C.BISWAS L
P.C. RAYMEDH! : DS

UTPALDAS (1)

DR S. S. HARLALKA
D.R.GOGOI

KHAIRUL BASAR

A.S. CHOUDHURY (Sr. Adv.)
DINDAYAL AGARWALA
KAMAL AGARWAL

MD. SAMNUR ALI

JOYDEV CH. DAS

V. K. BHATRA

-A.C. BORBORA (Sr. Adv.) .

PK.KALITA -

. SAILEN MEDHI

MRS. M.B. DUTTA CHOUDHURY

"P.C.GOSWAMI

APURBA SARMA (1)

K.H. (SALIM) CHOUDHURY (Sr. Adv.)
AK. PURKAYASTHA
ASHIS DAS GUPTA

L.P. SHARMA

VIJAY HANSARIA
B.N.SARMA

J.L. SARKAR

R.C. SANCHATI
J.P.BORA
SISHIRDUTTA
C.R.BORAH

P.K. GOSWAMI (1)

N.S. DEKA '

M. SAHEWALLA

H.A. SARKAR

MRS. RUMA BORDOLOI
B.K. JAIN
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NILOY DUTTA (Sr. Adv)

CHINMOY CHOWDHURY
KAMAL NAYAK

SK.N. MOHAMMAD

D. C. CHAKRAVARTY
GIRISHMISHRA o
JOGINDER SINGH (Sr. Adv)
ABU SHARIF

B.B. NARZARI (Sr. Adv.)

MD. ABDUL WAHED (Sr. Adv.)
NASIMUDDIN AHMED
MANORANJAN DAS

DR GOBIND LAL

B.C. PATHAK

FH. LASKAR

MRS. M. HAZARIKA (St. Adv.)
SAURAV KATAKI

MD. ABDUL HAI
GAUTAMUZIR .

H.R.A. CHOUDHURY (Sr. Adv.)

. MRS.MANJULADAS
- BHABENDRAN. SARMA

BENUDHARDAS
S. L. TULSHYAN

- NN. KARMAKAR

MRS.REETABORBORA
HRISHIKESHROY (Sr. Adv.)
PRADIP DAS

MD. M. H. RAJBARBHUIYAN
MRS. J. B. KHARBHISH

D.N. CHOUDHURY

S.S. GOSWAMI

K. K. MAHANTA (Sr. Adv.)
JAGDISH SHARMA
P.S.DEKA
MONINDRASINGH .
N.R.PHOOKAN

K.P. PATHAK (Sr. Adv) ,
ARUP KR. GOSWAMI (Sr. Adv.)
S.S.DEY o ‘

- DIGANTADAS

MRS. B. ACHARYA
DILIP CHOUDHURY
LAKSHESWAR TALUKDAR

"~ §.P. MAHANTA

SK. CH. MOHAMMAD
HASIBUR RAHMAN

MS. AJANTA DHAR

B. IBOCHOWBA SARMA
AK.MAHESWARI

PN. SINGH

NILAMONI GOSWAMI
MS. BHARATI DEVI
DRZN. SHARMA
K.K.DEY.

GK.DUTTA

B. MRINAL CHOUDHURY
KUMUDBARUAH
APURBA KR. SHARMA
NAZRUL ISLAM

RAJIB BORUAH
SRIKANTA HAZARIKA

_ KN, CHOUDHURY (Sr. Adv)
_ MRS. ABHA BHATTACHARYYA

AK.THAKUR

A.C. MAHANTA .
MS. BHUMIKA CHOUDHURY
DRAK.G. THAKURIA

D.K. MISRA (Sr. Adv)

" DR AK. SARAF (Sr. Adv)

DRR.C. BARPATRAGOHAIN
MD. ALI SEIKH -
B.K. TALUKDAR -
NISHITENDU CHOUDHURY
G.P. BHOWMIK

MD. ABDUL HAKIM (1)
UPENDRANATH DAS

P.K. GOSWAMI (1) -

(2)

SANJOY MITRA

© MS.KALYANi DEVI

PARAMANANDA TALUKDAR
MANABENDRA NATH '
MS. MONIDEEPA SARMA

D.K. KOTOKY .

T.BIDYUT BIKASH

S.B. SARMA

~ SK. SAHA

YADAB DOLOI
R.C.DAS

PK. TIWARI
D.C.LAHIRI

-PRANAB BORAH
. DR(MS.)S. RAHMAN

MRS. S.D. BHATTACHARYYA
MANOJIT BHUYAN
RAMESH BARPUJARI

. MRS. NIRUPAMA SAIKIA
- JENAT MOLLAH

PUSPAKT.BORA ~
M.L. SHARMA

MS. TRIBEN! GOSWAMI-
R.K. MALAKAR

" BISWAJYOTI TALUKDAR

ANILCH.DUTTA
SINGHNAD CHOUDHURY
DILIP MOZUMDER

A.M. BUZARBARUAH (1)
ARUP KR. SHARMA (1)
MD. JASIMUDDIN AHMED
DR P.N. HAZARIKA
ZIAUL KAMAR

MRS. M. PHUKAN

R K SAIKIA
SUBRATANATH
DHANESHDAS .

" H.N. GOSWAM! .

H.P. BARMAN

. MS:JYOT!I TALUKDAR
SACHINKR. SHARMA

L.R.DUTTA
J.N.CHAKRAVARTY

© QZI.S.KUTUBUDDIN -
- S.K KEJRIWAL

MS. PRATIMA DAS
JAGANNATH BARUAH

" MD.M. AHMED

MS. B. K. DEVI GOSWAMI
B.C. SARMA

MS. J.D. ACHARYYA
V.M:THOMAS

K.K. PHUKAN

~ B.DEVA GOSWAMI

AMAL CHANDRA DAS

" MS. GITIKAKATIDAS
" MS.BAHARUN SAIKIA

MRINAL KR. CHOUDHURY (Sr. Adv.)

. MS. AHMEDA BEGUM

D.C. KATH HAZARIKA .

'MD. MOTIUR RAHMAN

MS. DIPTIDAS

" MK JAIN

MS. BASANA RAJKHOWA
S.C.DUTTAROY

- S.L.JAIN
" B.K. BHATTACHARJEE

MS.ANUPAMADEVI
MS. M. BUZARBARUAH
MS. MRIDULA DEVI

' BHASKAR J. DUTTA

MANIK CHANDA
KK.MOUR

' B.B.GOGOI

ABDURROSHID -

© " MR.PATHAK

P.K. SHARMA

. PK.BARMAN

RAJEN CHOUDHURY -
MD. NAZIMUDDIN AHMED.

- MD.HABIBUR RAHMAN

JAYANTA CHUTIA

~* AK.ROY
- RKPAUL .

ASWINI THAKUR
JOGESWAR SAIKIA

AK. SARKAR
P.B.MAZUMDAR

L.M. KSHETRY

M.K. SAIKIA

A.J. DAS

BISHNU BURAGOHAIN .
AF.G.OSMANI

SANJIB SAIKIA

MS. PORI BARMAN

MD. A. SABUR CHOUDHURY
R.N. KALITA ‘
MS. MANOSHI HAZARIKA
MS. A. BHAGAWATI

. RANJAN BARUAH

JNAN CH. NATH

KR. DEEPAK DAS
MONMOHAN TALUKDAR
UPAMANYU HAZARIKA
AMLANDUTTA '
BILLAL HUSSAIN

T.J. MAHANTA

M.D. CHOUDHURY

MS. S. DEKA BARUAH |
‘MR. DIGANTA DUTTA
MS. NILIMA DEVI
SATYEN SHARMA

RAN CH. SAIKIA

UJJAL BHUYAN ,
DIBAKAR SHARMA (1)
MS.A.G.BARUAH
MS. MANJULI DEV

-AMARENDRA CHOUDHURY
~ DRP.K.BHUYAN

MS. G. D. MAZUMDAR. _
JYOTIRMOY ROY

ASHIS BHATTACHARJEE
MS. PRANATI SHARMAH
KHARGESWARDAS |
H.K. BAISHYA

BISWA NATH SHARMA
CHANDAN DAS

S.K. LAHKAR
RASAMAY DUTTA
MS. S. BAYAN ROY

- S.N.DEVNATH

D.C.DUTTA _
MS. SNIGDHA BARUAH
MRS. PM. DUTTA

- PADMA KT. BORAH

H.S. THANGKHIEW
P.J. SAIKIA

_-RAJ KR. AGARWALA

KAMALESH K: GUPTA

" © B.C.CHOUDHURY

JAIRAMGIRI-
SANTANU BHARALI
PK.ROY

MS. GOURI SINHA
PC.DEY

KK.NANDI

R.N. PURKAYASTHA
S.K. SINGH '
D.K. GOSWAMI
RK.JOSHI
D.C.CHETIA

"MD. ABDUL HANNAN
MD. IQBAL HUSSAIN
DEBJITKR. DAS

MS. A.D. THAKURIA

MS.ANUBHA DAS |

*

MS. NEELIBORDOROI

DKKOTHARL ¢

' KALYAN B!-lATTAGHl\RJEE

DAYAL CH. BARMAN
MS.R.L. GOGOI

. MD. K.A. MAZUMDAR

U.C. BHATTACHARYYA
TAYUM SON '
MS. R. DAS MOZUMDAR
MS. SYEDA I.A. BEGUM
A.S.NIJAMUDDIN

RANJAN MAZUMDAR
RAMEN DAS (I)

N.N.OZAH

S.K.PAUL

MUK PERTIN

DRA.C. PHUKAN

M.C. DEKA

PALLAV KATAKI
S.C.KEYAL

MS. S. B. BHUYAN

SKH. MUKTAR

APARESH CHAKRAVARTY
MS. J. PHUKAN GOGO!
GAUTAM BAISHYA
SIDHARTHA BHATTACHARYYA
M.P. SHARMA '
RANJIT DAS :
RAMESH GOENKA - .
PHANIDHAR GOGOI

MS. P.B. HATIKAKOT!

MS. SUNITY SONOWAL
MS. BABITA GOYAL
BIMAL CHETRI

_PREM SHARMAH

BISWAJEET GOSWAMI
MRS. EVA KAKOTI
T.C.CHUTIA

V.K. CHOPRA -

" SK.SINGH

. C.T.JAMIR

MALKIT SINGH

H.K. SHARMA
SUDAMA CHAUHAN
U.K. BORTHAKUR
MS. GEETA DEKA

_MS. N. DUTTA SHARMA

MS. S. ADWANI

P.J. PHUKAN

MS. R. PATHAK BORAH
MD. M. H. CHOUDHURY
RAB HUSSAIN
PALLABH BHOWMICK
S.M. SARKAR

S.K. GOSWAMI
HARMOHAN TALUKDAR
RM.CHOUDHURY -
MASLIMGHANI

" J.C.BEZ -
" BIJAN CHAKRABORTY

A.B.ROY (Sr. Adv)
AM. BUZARBARUAH (1I)

" UTPAL RAJ SAIKIA
L NESSACHOUDHURY_

DHIRAJ KR. SAIKIA
JKMISRA
BIPUL SARMAH

'MS. 8. DAS BARUAH

G.K. THAKURIA

H. K. NATH

RAFIQUL ISLAM

K.R. SURANA

MS. L. CHENTALAPATI

" MS.D.DAS ROY

ANUPAL DUTTA
PK.ROYCHOUDHURY
K.C.MAHANTA
B.C. TALUKDAR
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’
R.K. DAS¥Sr. Adv)
PRABIR CHOUDHURY
KHAGEN GOGO!
RAJESWAR SARMA
T.G. BARUAH
D.G. BARUAH
MD. ABDUL HAKIM (If)
A.C. KALITA
B.C. SAIKIA
TAFAZZUL HUSSAIN
TAUHIDUL ISLAM
R.D. LAL
B.C. CHAKRABARTY
MS. SUNITA KERJIWAL
SUKUMAR CHOUDHURY
G.C. PHUKAN
N.H. MAZARBHUYAN
BIMAN BARUAH (Sr. Adv.)
TONNINGPERTN .
BASARUDDIN AHMED
MS. DEEPA BORAH
MD. ABDUL MALEQUE
J.C.GAUR
H.K. CHOUDHURY
BIPLAV CHAKRAVORTY
PN. CHOUDHURY
ARUNESH DEB ROY
MS. N. BHATTACHARYYA
PRABIN MAHANTA
H.K. MAHANTA
M.M. RAY
PK.DAS
MS. SOHELI SEAL
MR. AJANTA TALUKDAR
MRS. N. T. NATH
NIRMALENDU SINHA
MISS. Z. TSIBUKHRO'
MS. ANITA DEVI
MRS ANU BARUA
MS. FATIMA AHMED
NILUTPAL BARUA
MS.B.DUTTADAS
UTPAL CH. DAS
ARUP KR. SARMA (II)
MS. S. BARPUJARI
S.S. SAMADUR RAHMAN
BISWAJIT PRASAD
MS. M. PRADHAN
AK. JAIN
MS. JYOTIMALA KONWAR
MS. CHANDANA DEKA
D.R.BORA
H.R. KHAN
SYED!. RAHMAN
PARAMANANDA BORAH
JAYANTA TALUKDAR
MS. BONTI SARMA
KULENDRA BHATTA
MS. A. DEKA LAHKAR
P.K. BARUAH (Il)
CHITTARANJAN GOSWAM!
N.K. BARUA
B.K. BAISHYA
IFTE KHAR AHMED
D.C. NATH
MS. NILUFAR RAFIQUE
ZAFAR IQBAL
MS. MEGHAMALA SHARMA'
AJANTA SARMA
ADIL AHMED
MS. NANDITA MORAL
MS. DEEPANJALEE DAS
O.P.BHATI E
DR (MRS) P. CHAKRABARTY
JAINUDDIN AHMED
B. KARPUKAYASTHA
SIDHARTHA SARMA
A.K.DEY

S.K. MEDHI (1)
MD. SHAMSUL ISLAM
RATUL GOSWAMI

- JOYRAM SAIKIA

BHUMIDHAR BARUAH
DEVAKR. SAIKIA

PRAN BORA

DEBAJYOTI TALUKDAR
MS.M.D.G. BARUAH
BHABANI PHUKAN
RAHMANALI
DHIRENDRAKR. DAS
R.K. BORAH .
ALOK VERMA
HRISHIKESH SARMA
AR SIKDAR
NITYANANDA BARUAH
N.K. NATH ’

DR PAUL PETTA

- MS. ARIFA K. CHOUDHURY

D.M. BORDOLOI

BHABA KANTA GOSWAMI
M.K. GARODIA

MRS. R. PHUKAN SAIKIA
J.N. SARMA

HAMIDUR RAHMAN (1)
KAMALESH SHARMA
BISWADEV SINHA

H.K. DAS

B.D. KONWAR

T.N. SRINIVASAN

DILIP BARUA

N.J. DUTTA

J. K. BAISHYA

MATHEIM LINGGI

MS. APARNA DEV
AVIJITROY
KRISHNENDU PAUL

. HALADHAR KALITA

DIBAKAR GOSWAMI (1)
MRS. N. DEVI SARMA
C.RDAS

MS. ANJU TALUKDAR
S.P.DEY

MRS. INDRAN! SARMA (1)
MS. BHANU SENAPATI
DEBASIS SUR

MS. ANURUPA DEY

D.C. BORAH

R. K. PRADHAN

SANTANU BHATTACHARYYA
SATYAJEET SHARMA
DEBAKR. DAS

PRIYATOSH BHATTACHARJEE
PARITOSH PURKAYASTHA
MS. RINA BHATTACHARYYA
DEBAJIT BHATTACHARJEE
PRADIP DUTTAROY

M.K. MAJUMDAR

B. M. CHOUDHURY
SOUMITRA SAIKIA
SYEDMD. T.CHISTIE

DR (MRS.) M. PATHAK

MS. KALPANA BARUAH
B.W.PHIRA :
S.R. RAVA

MS. P.B. BHATTACHARJEE
S.C. BHARALI

MANOJ AGARWAL
HARENDAS

MS. AJANTANEOG

ARNAB BISWAS

SAHIDA BEGUM
MONMOHAN GOSWAM!
P.C.CHOUDHURY

M.N. NATH

MS. UMA CHAKRAVORTY
MS. JUTHIKA CHAKRABORTY

3)

MS. S. SENAPATI
MANAS SARANIA

MRS. PRANITA CHOUDHURY
DEVASHIS THAKUR

MS. Z. ARA BEGUM

K.C. SARMA

SUMAN CHAKRABARTY
ABRAR AHMED :
MS. SANGHAMITRA DOWERA
PRASANTA KHATANIAR
ANUP JYOT! SARMA

S.C. CHAKRABORTY

P.M. DASTIDAR:

HAMIDUR RAHMAN (1)

MS. DEEPAWALI SHAH

D.K. CHOMAL

MS. ASHA JAIN

MD. A.H. LASKAR

AJIT DAS
MS.REETUJADUTTA

S.K. TEWARI

TAPAN KR. DAS (1)

SHAH S. A. RAHMAN

PARAG K. DUTTA
P.C.BARPUJARI

B.N. HAZARIKA

‘R.R.KALITA
.M.K. SHARMAH

B.C. KALITA
DRB.U.AHMED

M.U. MAHMUD

B.N. SARMA BORDOLOI

" SALAHUDDIN AHMED

MRS. J. SAIKIA BHUYAN
NARAYAN CHAKRABORTY
SASHANKA DASGUPTA
RIPUN BORA

JAYNAL ABDIN (1)

T.P. MAZUMDAR

ANUPAM SARMA
KAMESWAR LASKAR

U.K. THAKURIA

J. M. DAS

MS. G. DAS LAHKAR
CHANDRA BORUAH

S.P. SHARMA )
BHUBANESWARKALITA(Il)
N.K. GOLDSMITH '
SURAJIT DUTTA

AK.MEHTA

ANJAN J. SAIKIA
AK.BARUAH (1)

-BALDEV SINGH

Y.S. MANNAN
RAJ SEKHAR
PULINBISWAS

MONOJ BHAGABATI
SONESWAR DAS

MRINAL SARMA

MD. A. ALAM KHAN *
MRS. J. CHAKRABORTY
MS. S.B. CHOUDHURY
U.S. AGARWALLA

PK. SENSOWA

O.K. MAHESREE (Sr. Adv.)
N.N. BHUYAN CHOUDHURY
SARBESWAR DAS

MRS. AMI B. SARMA
AFTAB ALAM

J.K. ADHYAPOK

COL (RTD.) M. GOSWAM!
BK.SINGH

MD. AYUB ALI

ADHIR S. CHOUDHURY

- 8.R.SAKIA

BAHADUR RAMCHIARY
TAPAN DAS (1)
MRS. PUSPA GOGOI

NA

MS. APARAJITA SHARMA
AJOY KR. DAS ]
BIMAL KR. JAIN
REKIBUDDINAHMED
MRINAL KALITA .
MS:CHANDRAMA SARMA

-KD.CHETRI

1

.~ $.J. BARTHAKUR

MS. ANJANA DAS

K. KATH HAZARIKA

PARITOSHBANIK "~ +
ARUNABH CHOUDHURY -
BHASKAR DUTTA '
TAYAM SIRAM

DULAL TALUKDAR-
C.R.BISWAS

BHASKAR KR. SHARMAH
AK. SAIKIA

DINESH AGARWAL

MS. PANCHAL! BHATTACHARYA
MS. MAMONI CHOUDHURY
MS. TRIPTIDHARA DAS
SURAJIT CHAKRABARTY
MS. U. BHATTACHARYYA
MS. MOMIKSHYA ARUNA (OZAH)
RAJESHAGARWALL
ABDUL MALIK -

MS.D.S. NEOG

MS.N. N. AHMED

MS. S. T. SARMA

H.B. GOSWAMI

KHIZIRUL MONIR

MRS. K. K. CHOUDHURY
MS. MAMON DEKA

MS. DEBJANI SEAL

MS. PRIYANKA BARUA
ABHIJIT BHATTACHARYYA (1)
MS. ECHO SHARMA
KALYAN PATHAK

MANISH GOSWAM!
MRINMOY KHATANIAR
DIPANKAR BORA

SUMAN SHYAM
BEDADYUT! CHOWDHURY
MS. BORNALI BHUYAN

MS. BANTI DUTTA

MS. MOUSHUM! DEKA

MS. CHANDANA NANDI
SUNIL AGARWAL:

HARI KANTA DEKA (Sr. Adv.)"
MS REHANA BEGUM (1)
0.P. SAHARIA

S.C. ACHARYA

$.5.DUTTA

AKHTAR PARVEZ

MS.N.S. THAKURIA

5.8.MOZINDER BAROOAH

DIPUMANI THAKURIA
JAINUL ABEDIN (If)
JAWRA MAIO
JOGEN HANDIQUE
LA. TALUKDAR
BIKRAM CHOUDHURY
NABAJIT BHARALI |
MRS. H. M. PHUKAN
AR.MEDHI

+ MD. BABULUR RAHMAN

PK. PODDAR

MD. ILIASHALI

RAMKRISHNA BHATTACHARJEE
M.K. MISRA -

R.J. BARUA

B.K.DUTTA

MRS. S. DAS BHUYAN

MRS. M. RAJKUMARI
ACHYUT OZAH
BIKAS HAZARIKA

MS. MONI NATH

it
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_ S.K.DAS
~ RAHMAT ALI
DEVAJIT SAIKIA
 MATINB, U. AHMED
B. K. HAZARIKA
SONJOY SARMA
MD.A.J.ATA
. ASHIF AHMED
" MATIUR RAHMAN
AK.BASFOR'
SHOUMEN SENGUPTA
DK.JAIN
MS. MALLIKA DUTTA
AJUNGLAAIER
H. B. SARMA
PRAJNANC. DEKA "
ARINDAM BARTHAKUR
M.J.DAS '
PK. TALUKDAR
MS. MOHSYNA SYREEN
MS.K.M.PHUKAN
MS. J. RANIBORA _
MANASH BARUAH
. K.K.BHATTA
MRS. RANI DUTTA
ASLAM KHAN
PRANAB CHAKRABORTY
MS. PURABI KALITA
JAYANTA DEKA
NAVAROON NATH
MS. NIRMALI TALUKDAR
"N.A. LASKAR
NAJROLHAQUE
MITHUN TALUKDAR
KANHAIYALAL GUPTA
MRS. M. GOHAIN
MRS, GITAMEDH!
B.S. BASUMATARY
N.P.DAS
DHRUBA KR. SAIKIA (Sr. Adv.)
~ INDRANEEL CHOWDHURY -
. MRS.R. S. CHOWDHURY
SUBRAT BHUYAN (1)
MRS. JYAISNA SIKDAR
MRS. M. SARMA BARUAH
J.P.DAS
HIRALAL MAURYA
. KAMALAKSHYA DAS
MS. IPSITA GOHAIN
MS. DIPASHREE SINHA
MS. NIRUPAMA BARUAH
MS. PAPIA CHAKRABORTY
HAREKRISHNA DEKA
SAJID RAHMAN
MS. APARNAAJITSARIA
G.B.DAS o
DEBAJEET THAOSEN
S.K. MEDHI(il)
BEGUMR.A. SULTANA . .
ALOK DEB
. MS.B.CHAKRABARTTY
* MS. INDRANI CHETIA
MS. ANUPAMA DEVI
" SIDDHARTHA BARUAH
SR RAJBONGSHI
K.K. BHATTACHARYYA
MS. MANJULIKA BAROOAH
MS. MANJUSHA JHA -
MD. KHORSHED AL
ZAHANGIR HUSSAIN
S.N.DEVPUZARI
DIGANTAKR. MISRA
MD. AFTAB HUSSIAN
MRS. N. S. AHMED ISLAM
" MS. G.R. MAHILARY-
M.K. MODI
I.A. HAZARIKA

" SHAJAHAN ALI

DHIMAN TALUKDAR
UP.BARUAH =

MS. ARUNIMA SENAPATI
MS. SUJATA CHANGKAKOTI

AL MANDAL

UTPAL DAS (ill

. S.K.KHAITAN

MRS. V. L. SINGH

. ARNAB JAN DEKA

S.K. SINGH

. NIRANBARAH ~

MRS: A.A. BEGUM

* SONESWAR SAIKIA
J.P.CHAUHAN
" DEBAJITGOGO! -

GAUTAMSOREN * _
AFSARUDDIN CHOUDHURY.

' JOGENBORDOLO!

SUNIL KR. SINGHA

" MRS.8.BHUYAN
- ARUN NATH .
" MS. M. BORDOLOI

SADHANKALITA _
CHINMOY BHATTACHARYYA
ANUPAM CHAUDHURY
PRABAL KATAKI .

© SANJUGANGULY

RK.BOTHRA .
MS. NAVANITA MITRA
RAMNAKSHTRA

S.N. RAY

D.K. SARMAH

MS. ANUPAMA DASS

" MISS.R. DEKA

L.K. BORAH

R.K. ADHIKARY
S.K.SHARMA .’
MISS. ANITA DAS

~ J.K.SARMA

MRS. M. CHOWDHURY
ZIAULALAM
MS. N. HOMCHAUDHURY
SK.SINHA

ROMEN BARUAH

- ARUPANANDA CHOWDHURY

NILADRI BHATTACHARYYA
MS. |. KRISHNATRAIYA
MS. PAHARI SAIKIA

‘N. K. BARKAKATI

ASHIMKR. CHOUDHURY
MS. S. HAZARIKA ~ .
RUPJITDE

" RK.NATH

D.J. DUTTA
RK. SARMA
DINAMANI SARMAH

" PARTHA CHOUDHURY

B.P. SINHA

ROFIQUDDINAHMED
AISWARYYA SARMA -

MS. A. BARUA

MD. NIZAMUDDIN SEIKH
DIGANTA GOGOI

SANJIB ROY .

MS. KALPANA GOGO! (SARMAH)

- ANIRBAN DAS

MRS. INDRANI CHOWDHURY

- ANAN KR. BHUYAN

PALASH DAS

© MS. BIPAAKKHI BORTHAKUR

DIPAKKR. DEY. -

" PARTHAP.BARUAH
~ AJTKR.DUTTA
~ MD. BAHARUL ISLAM (1)

MD. TARIQUL ISLAM

"ABU SAYED

“

"~ MISS. BASABIDAS

BHASKAR BARMAN

MS. BIJOYA BAIRAGI

PABITRA S. BHATTACHARYYA
SURAJITBHARALI
MS.BABINABEGUM -

- MS. NANDITA BHARAL!

SUJITKR. GHOSH

MISS. RUPALIMDAS
PRANAB SHARMA

MISS M.M. BORAH

MS. BANTI BAISHYA
RADHAM. DAS ,
‘PADMESWAR DEKA
ANUPAM CHAKRABORTY

'ANGSHUMAN BORA

RAJEEVDAS
BISWAMBHAR SHARMA
HARGOBINDA BORUAH -

- MS. JITUMONI SHARMA

PUTUL CH. GOSWAMI -
RANJAN GOGO!
MISS. LOLITA RENGMA

MS. RUPANJALIDAS
MANISH CHOUDHURY
MISS. MARAMEE GOGO!

"NABIN DEB NATH

MRS. CHAYA DEVI
MS. BASHARI SEAL

"MISS DEBALINA CHOUDHURY

MS. SMRITISHREE CHAKRAVARTY

. MISS. MAMANI BASAR
_MISS. SANCHITAROY

MISS.ANJALIDAS ; ..
DIPAKKR. KALITA

NURUL 1. CHOUDHURY
MD. A.K. HOSSAIN

" MS. KAVERI MEDH}!

KAUSHIK GOSWAMI
ABDURR. SHEIKH

MS. TAPASI DAS
HEMANTA KR.SARMA (i)
MISS, BIPSHIKHA DAS:

" RAJESHKR.BHATRA - ..

SAGAR RAVI G.
PADMADHAR UPADHYAY
MISS. PEACE LAHKAR
IKBAL H. SAIKIA
DIBYAJYOT!BORAH.
MISS. HASINA YESMIN

" MRS. JURI D. BARMAN

MISS. ASMINA BEGUM
MRS. RAKHEE B DEB":
MRINMOYDUTTA =~
MISS. SANTANA SARMA
BIMAL SARMAH

AMBAR BARKATAKI
MISS. NIZIFA KHANAM
MS. BARNALIMAHANTA -
MIZAZUR R. BARBHUIYA
SANJAY ROY ‘

. IMTI LONGJEM

MISS. BIPASHA SARKAR
MISS. RINI SHARMA
SHAMIMA JAHAN
NILOUTPAL RAJKHOWA'
RK.DEV CHOUDHURY
SONITKR. SAIKIA g
MISS. SEWALIKEOT @
MS. MITALI MAHANTA
GAUTAMKR. SARMA
SHAHAB UD. MAZUMDAR

- ABDULMANNAF |
- RAGHUNATHFD.ROY
- NURMOHAMMOD SARKAR

SANTOSHJAIN 5

" SUNILKR. JAIN

DIPENJYOTIDUTTA

- MRS. BANANI DAS

RAJESHKR. CHAYENGIA
MS.ASHA TEWARI
MRS. R. BORO BORAH
MISS. REKHA DEKA

- MS. N. MEDHI KALITA

MANASH GARODIA
JAKIRUL . BORBHUIYA

" SUBIRBHATTACHARJEE

MS. DIPIKA BORGOHAIN
MRINALENDU CHOUDHURY |

. DHRUVAJYOT!I PATHAK
. KAUSHIK HAZARIKA
* DILIP BARUAH (If)

VID. ABDUL MATLIB
RAJIBHAZARIKA
NABASHISH GOSWAMI
DEBASHISH BATTACHARYA

" KUMUDCH. BORO

NARENDRA NATH JHA
RANDEEP SHARMA
MS. TAMANNA BORA -
MRS. FARIDA BEGUM
NEELANJAN DEKA

* DEVASHIS BARUAH

MS.MEETADEY -
TUSHAR KT. RAJKUMAR
MISS. S. MADHURINEOG
MRS. RUNUMIDAS

'MISS. B.MAYA CHHETRI

MD. MASUD-UR-RAHMAN HAZARIKA
TAPAN CH. DAS (i)

SANJAY KR. CHAKRABORTY

MRS. D. BAISHYA (GOGO)

MS. ANJU AHMED ‘
ROBINKR.DUTTA

SHARIF UDDIN

MRIDUL KR DAS o :
MRS. CHANDANA SHOME :
RITU PARNA HAZARIKA

ABHIJIT DAS

MS. KANCHAN NEWAR
HRISHIKESHDAS.

PRABINDAS .

ANKUR BHUYAN -

MRS. SHAHNAZ BEGUM

DEVA KR. DAS (I1)

 MS. ROUSHANARA CHOUDHURY
' RABINDRA CH. PAUL

MS. M. BHATTACHARJEE
MS. NAVANITA BARUAH
UJJAL KR. GOSWAMI
MRINAL KT, NATH
DURGA P. MANDAL

'MISS. NAMITA CHOUDHURY

DILIPKR. JAIN '
MISS. lJUMONI THAKURIA
ARUN DEV CHOUDHURY
NAKULKALITA

MS. MUNMUN B. SARMA
MISS. RANJUMONI NEWAR
MOIRANGTHEM G, SINGH
SANDIP BHATTACHARJEE |
DEBASHISH SAIKIA
NANDAN SARKAR
SOFIQURRAHMAN

' UDAYJ SAIKIA

PANKAJ KR. DEKA'
IMRAN H. LASKAR

MS. BANASHREE GOGOI
MISS. HIRAMONI DEKA -
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MISSBIJOYA SINHA
MD. KURBAN AL!
SAHIDUL H. SARKAR
GAUTAM SHARMA
MISS. ADITI BHATTACJARJEE
DHRUBA BANIA
GAUTAM CHAUDHURY
SATYABRAT DEV SARMA
MRS. NIRADA SEAL
NARAYAN D. BHUYAN
KULAJIT DAS
MD. ASLAM KHAN (1)
SAMIULMUNIR
SANTANU GOSWAMI
NARAYAN SHARMA
MS. PANCHALI BRAHMA -
MANISH NATH ‘
MISS.REHNABEGUM () -
MS. RAJI CHETRI
KISHOR KR. BHANSALI
DIBAKAR BORAH
N/RESH MARKANDA
MIS. MAITREYEE BORAH
JAYANTA KR. PARAJULI
BAPAN CHOWDHURY
UTPAL KR. KALITA -
MS. APARAJITA SAIKIA
MRS. MEERA H. BORAH
DEBABRATA SAHA
MS. ANIMITA GOSWAMI
MS. MANOSH!I SHARMA
MISS. SATYAWATEE KONWAR
MD. JAKIR H. KHAN
BIJAN KR. MAHAJAN
ABHIJIT BHATTACHARJEE (1)
ARSHAD CHAUDHURY
PRANAB KR. DAS
MS. MITALEE LAHKAR
KHANINDRA LAHKAR
MS. MANJU BORDOLO!
SUSHANTA S. BAROOAH
MS. S. HAZARIKA (BORA) .
MD. ASLAM
PRANJAL DAS
MS. PANNA SHARMA
MS. MONALISA KONWAR
SANDIK. DEORI
MS. M. CHAKRABORTY
DEBOJIT SENAPATI
RAJKUMART. SINGH
MS. B. GHOSH (SEN)
MS. TASFIA HUSSAIN
MRS. MEHBOOBA BEGUM
JAI KISHAN BAJAJ
MS. JAYATI PURKAYASTHA
MS. PAREE GOGOI
A. M. BARBHUIYA
MISS. ARJUMANDA BHANU
MS. KANGKI BORKATAKI
BINOY PATHAK
NITYANANDA UPADHYAYA
SANJIT SHIL
MS. JULIE MAHANTA
MRS. MADHABI SAIKIA
MISS. BABITA RANI
SANTANU KR. DAS
~ MISS. DOLORINA PATHAK
SUBHRANGSU DHAR
PARAMA KUMAR GOGOI
_MISS. GOPA SUTRADHAR
IKBAL AHMED
SANJIBGOGO! ¥
ABHIJIT BHATTACHARYA (Ill)

DAS

SUDIPTO BHATTACHARJEE
PRAHLAD KR. BRAHMA
MS. JAGRITI RAJKUMARI
KUSH RAM BORA

MS. DEEPALI KALITA ’
DEEPAK BORA

DIPANKAR PD. BORAH
RAJESHKR. AGARWAL
MRS. SACHITRA BORA

- SUJOY GOSWAMiI

RINKU MAHANTA
JAIDEEP PURKAYASTHA
ZAKIRULAHSAN
MISS. RINK! BISWAS

MISS. SHABNAM CHETTRY
MISS. MANASHI CHOUDHURY
SANTANU RAJ GOGO!I
MISS. SHARMILA DAS .
MRS. RUPREKHA DAS

MS. ARPITA PAUL

JOY DAS

DHRUPAD KASHYAP DAS
MS. SARMISTHA BARUA
MRS. PRANITA PATHAK
MS. MOUSHUMI DAS

MS. BULIE SARMAH

MS. NANDINI MUKHARJEE
NEERAJ ANAND
GITARTHA PATHAK
SANKAR P. BHATTACHARJEE
MD. KOHINOOR ISLAM
SYED MUSFIQUR RAHMAN
PUSPENDRAKR. MEDHI
SANJIBKR. SINGHA

MISS. NILAKSHI GOSWAMI
MISS. MANISHA SHARMA
GAUTAM RAHUL

MS. ANITA VERMA
TONGPOK PONGENER
ANILGOHAIN

MISS. ANUJITA BORA
SANJAY KR. SINGH
SANJIB BARUAH

MISS. SOBHANA SAIKIA
MISS. MOON BARUAH
BRIJESH SHARMA

MISS. RAKHI PATHAK
RATAN CH. DAS

NABAJIT NARZARY
SAFIQUL HUSSAIN

NASIR UDDIN

MS. N. M. BORDOLOI (BORA)
PRAKASH KR. BOTHRA
BIJOY CHETIA

SUBHAJIT BANIK
SAHADEV DAS

DR K. UDDIN AHMED

MD. A. Q. AKANDA
PRADIP KR. AGARWALA
MD. FARID U. BARBHUIYA
MISS. NIYATI KALITA

MRS. SADHANA KALITA

ARUP GOSWAMI (1)

MS. ARUNDHATI BORA .
MS. RITAMANI GOSWAMI
SHUROT ZAMAL SHEIKH
SUMANCHETIA -
ALAKESH DEV SARMAH
RANJIT KR, GOSWAMI

- JAKIR HUSSAIN SAIKIA

BHUPENCH. PEGU
KUNTAL SHARMA PATHAK
DEEPAK KEJRIWAL

MISS. AMI SAIKIA

(6)

MRS. RUBI G. GOHAIN BARUAH
MISS. JOYAT! PAUL

MISS. ANOWARA MAZUMDAR
MISS. MADHUSMITA BAISHYA
ABHINT DAS

BIJOY KR. DAS

JAHURUL ISLAM

MISS. GITUMANI DEKA

MS. HIRANYAMAYEE BARUA

" MD.JEHIRULI. AHMED

MS. PRTIBHA DEKA

MRS. S. BORPATRA GOHAIN
MRS. MANASI DAS

SYED S. FAROOQUE
PARANGAM N. GOSWAMI
ANOWAR HUSSAIN
ADITYA HAZARIKA
SHIMANTA NEOG!

RUPAK DHAR

TAPAS DHAR

RAJA JOY PHOOKAN
MANOJ KR. SHARMA (1)
ROUSHAN LAL

MD. ROFIQUL ALOM

MISS. PRANATI DAS

RATUL DAS

MISS. BAGMITA SARMA
MISS. P.R. MAHANTA
SANTANU BORTHAKUR
MISS. MITALI BHUYAN
MISS. SABINA YASMIN
KISHORE KR. HAZARIKA
MOYNUL H. CHOUDHURY (2)
JONAB ALI AHMED
BHASKAR NATH

ALIN SARMA

KULA PD. GOGOI

H. M. A. MANNAN LASKAR
BIBHASHPATHAK

MD. JYOTSHNA ALI

" JITUBORAH

MISS BABITA DAS

MISS RUNMANI DEKA
MISS MURCHANA SARMA
ASHOK KR. BORA
RANJAN KR. BHARALI
BIJAY KRISHNA SEN
MISS MEDHA LILA GOPE
DRN.G. GOSWAMI

- KASHEM BHUYAN

MISS LIYANA RAHMAN

M. U. MONDAL

MISS PARUL DAS
JAYABRATA SINHA

MISS BIJAYA HAZARIKA
MISS SUMITA CHOUDHURY
DEBAJIT BARUAH

MISS DIPANJANA NANDI
ABDUL KASHIM TALUKDAR
BIKASH SARAF

MS. AMVALIKA MEDHI
BABUL KUMAR DAIMARI
MISS IVALINA DEKA

. SANJIB GOSWAMI

SABYASACHI! P. CHOUDHURY
DEBA KUMAR BORDOLO!
MANINDRA CHANDRA DAS
MUL HOQUE AHVED

BATU KRISHNA BORAH

MISS BANDITA DEY

MISS JULI GOGOI

MS.V. N. LASKAR

MISS RANJITA VERMA
HARINARAYAN SARMA

o
Vv

- MISS DIPANJALI DEKA
MD. ALAM GEER
NURISLAM
BABUL DEKA
AJOY KR. PHUKAN
ATAL TEWARI
MISS WAHEEDA REHMAN
N. UNNIK. NAIR
NABADIP BAROOAH
J. A. HASSAN

. MISS SANGEETA SARKAR

ANJAN KR. DAS
MISS JAYA CHANDA
NITESH BHATRA
MISS DOROTHY ROY
MS. ARPANA BORAH PHUKAN
MISS LIPIKA TALUKDAR
MISS MEGHALI DEHINGIA
MISS RIMLY BARUAH
MS. BIPASHA DAS
MS.PRANITADAS ¢
ABHIJEETKR. BARUAH
SULTAN AHMED
MISS BARNAL! BARUAH
MRS. M. MAZUMDER DEB
MS. PANKAJA UPADHYAY
THANESWAR SARMA
ASHIM TALUKDAR
ABIDALI
MS. SIMA GUPTA
D. N. BHATTACHARYYA
MISS SUDAKSHINA KHANIKAR
ASHIMANTA GOSWAMI
ANIL SHARMA BHATRA
K.R.PATGIRI
DEBENDRA SAHARIA
RAJIB SARMA
MUSTAFA JAMAL QUADIR
MISS MANASKANTA BARUAH
MISS KAVITA K. JAIN
TAPAN RANJAN DAS
TRIDIB KALITA
MS. MAMONI ROY
SAIDUL ISLAM .
MS. SHAMIMA BEGUM
DIPANKAR BAGCHI
SHYAMAL AICH
MS. KANIKA SINGHA
JAGADISH CH. GOGO!
MISS SWARNALI S. CHOUDHURY
HARIBRATA CHANDA
MUKUT CH. BHATTA
SUJITKR. ROY
RAJU GOSWAMI
NANI G. KUNDU
SHEKHAR CHAKRABORTY .
OM P. AGARWAL
RANABRATA BANERJEE
MS. SUMITRA SARMA
MRS. BANDANA DEKA
TARUN BORA
 MOTIRAJ ADHIKARI
*MISS SABBINA YASMIN
BISWAJIT BURAGOHAIN
MRS. BOBY G. BURAGOHAIN
MISS SANGEETA BURAGOHAIN
NEEL KAMAL DEV NATH
MISS DIPANNITA CHAKRABORTY
NAZMUL I, MAZARBHUIYA
'PRASANTA HAZARIKA
MS. NAZNEEN AHMED
RIYAJUDDIN ANSARI
SOURAV SHARMA
MS. SIMA RANI DEY
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MS. SWARNALATA GOSWAMI
MAINUL H. BARBHUYAN
MUKTI RAM LASKAR
MISS BINITA BARUAH
RAFICUL ISLAM (1l)
MISS KAMALA SINGHA
MISS ANUPAMA ROY
BISWAJIT CHAKRABORTY
MD. RAFIKUL ISLAM (11l)
BINODAN TALUKDAR
MISS MINERVA BARTHAKUR
MISS NITUHAWELIA
RAHUL BEZBARUAH
ABU NASERUDDIN AHMED
SUMITDAS
SANACHOWBA SINGHA
YUNUSHAHMED
MISS RITA DEVI
N.ANIX SINGH <
BANDAN KR. KAR
BIKRAM MALAKAR
LALIT KR. MINDA
MD.FAJLEY K R. AHMED
AMZAD HUSSAIN
PHANINDRA KALITA
JITEN PAYENG
MS. KABERI DEKA
PRADIP KR. KALITA (Il)
SANTANU BORA
KARABI KALITA
MISS MANIKA CHOUDHURY
MISS RUMA DAS
RAFIQUL ISLAM (IV)
MASTER SHELIM
MRS. SUNITI KALITA
MD. NEKIBUDDIN AHMED
RAJIBBORPUJARI
DIGANTA BARMAN
SAMIR DA
ABDUL HASHEM KHANDAKER
DRTILOK DASGUPTA
ASHIM KUAMR BARUAH
SANJAY SINGH
PRATIM KR. CHAKRABORTY
MOHD. INAMUDDIN
NEELOTPAL DEKA
MS. RUBINA SULTANA
PARSWAJYOTI DAS NAIR
MS. AYESHA SIDDIKA

Received from the executant,

satisfied and accepted
3/ YR

Advocate

MS. BHARATI MUKHERJEE
MS. MALABIKA P. GOGOI
SRAVAN KR. TALUKDAR .
HIFZUL I. CHOUDHURY
SUSHANTA DAS

AMIT JALLAN

ISTIAQUE ALAM

RAJIB CHAKRAVORTY
LASHMIN. DIHINGIA
RAKESH DUBEY
DEVJYOTI CHOUDHURY
PRIYANKU SUNDI
SUBRATA NATH (1I)

MISS GITY KALITA
ROSHAN MALOO (JAIN)
MS.ONTIMA SHARMA
TAPAN ROY

MOINUL HOQUE ANSARY
MD. RAHMAT ALI (il)

MISS MARY GOGOI
IDRISH CHOUDHURY

MS. MINAKSHI BHATTACHARJEE
JYOTIRMOY PATOWARY
SHEELADITYA
MADHURYA MAHANTA
MISS SHEHNAZ RASUL
RASIDUL HUSSAIN

MISS ANJANA SINGHA
MD. ABUBAKKAR SIDDIQUE
ABDUL AWAL

SOHEL ALIM

JAHID M. A. CHOUDHURY
MISS JULFIYA BEGUM

MD. HOSNUL HOQUE
TRIDIB BAIDYA

SANTANU KR. SARKAR
PRASANTA S. DEKA

MS. BINITA SWARGIARY
MISS SNIGDHA DAS
ATANU GANGULY
BHARGAV SARMA

TALAT H. HAZARIKA
DIPAYAN DUTTA
GHANASHYAM DAS
NAYANJYOTI MEDHI

MS. MOON MOON LASKAR
DILIPDEY

MANOJ KR. SARMA (1)

6)

GURVINDER SINGH SODH!
MD. GIASH UDDIN

MS. JULIANA RAHMAN
MUSTAKIM RAHMAN
PRANJAL BORTHAKUR
BIPULKR. DAS

ASHOK KR. BORAH (2)

MISS PALLAVI TALUKDAR
INDRAJEET SHARMA
SUKUMAR SARMA

NAYAN JT. SARMA

RITU BARNA DEKA

MS. MOMITA BARAH

MISS LIPIKA DEVI

RITURAJ BISWAS

MISS SEEMA CHAKRAVORTY
SATYAJIT KR. SHARMAH THAKUR
DR MATIUR RAHMAN

MRS. P. DUTTA BUJARBARUAH
AMAL KALITA

MS. MANJU AGARWALA
MOBARAQUE HUSSAIN
PURBADRI BANERJEE

MRS. C. BARUAH TALUKDAR
ZAKIR HUSSAIN

MAZHARUL ISLAM

MRIDUL KR. BORAH

MRS. NANDITA NATH

MISS KALPANA TALUKDAR
BHUPENKUMAR

MS. MITALI GOGO!

MISS RULI BARUAH
DIGBIJOY MANDAL
SANTANU PARASHAR

MS. MRINALEE BHUYAN
SWAPAN KUMAR DAS

MS. ALPANA SAIKIA

MISS NASHREEN AHMED
MISS NILAKSHI BARMAN
SAIKH MD. A. PAHLAVI

SHAH NEWAJ AHMED

MRS. ABHINANDITA CHAKRABARTY
MRS. NIBEDITA SARMAH
MANASH HALOI

MISS SUSMITA KANUNGOE
MS. TEENA SHARMA

MS. MANISHA SARMAH

MISS BIJU RANI KALITA

?

SAMUDRAGUPTABWA
MISS KABITA GOSWAMI
RAJEEB KALITA

TRIDEEP BARUAH

MS. AFSANA IRFAN

MRS. DIKSHA H. BAROOWA
MS. TRIPTIPATOWARY
KRISHNAKT. DAS

NAYAN MONI HAZARIKA
ZAKIR HUSSAIN (1l)

ABDUS S. AKAND

MRS. SABINA YESMIN (If)
MRIDUL MAHANTA

MRS. SONGITA MAHANTA
ABDUL GONI

TILAK RANJAN SARMA
MD. BAHARUL ISLAM (Ii)
MOHENDRA DEKA

MRS. BABLI DAS SARKAR
JONE KUMAR SENAPATI
IFTIQUER RAFIQUE
IDRISHALI SHEIKH

MISS ELAKSHI DEKA

MD. ABDUL AWAL ALAMGIR
KAMAL KISHORE GOSWAM!
BHASKAR JYOTI DAS
BIBEKA NANDA GOGOI
DHRUBOJYOTI CHAKRABORTY
MS. ARUNDHUT! BARUAH
ARUNANGSHU DHAR

MS. SHABANA AZIZ CHOWDHURY
TAPAN RANJAN DEURI
MANOJ KR. SARMA (Iil)
MRIDUPAWAN GOSWAMI
AMLAN SARMA

MS. MADHURIMA DUTTA
AMIT GOYAL

DEBASISH SINGHA

YADAV PRAN DAS

JAGAT CHANDRA BORAH
ANGSHUMAN SARMA

MS. TINKU SOM

MD. IMRUL HASSAN

MS. APARAJITA BHUYAN
BHUPEN SARMA
BISHWAJYOTI PATHAK
AZIMHUSSAIN LASKAR

And -Accepted

Advocate

And Accepted

MRS. JENNIFER ZAMAN MISS BARASHA DAS
MIIMIS oo will lead
me/us in the case

Advocate

And Accepted

Advocate

Advocate

Printed and Publisfed by Gauhati High Court Bar Association, Guwakhati - 781001
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CaseNo._ OA 5¢ /2ee¢
/

- S TJ%geed) Malaken, 7 Plalntift / Patitionar.
-Versus-

_ Unien _S_Q_ Jnolda Zobang Defendant / Respondants
ot Kporkhndio  Rord somd e
_ - Divnsiered pendarasd b 9&/ 18 /Z MR ;J—megﬁ.taf. ______ of the
Northeast Frantier Railway Administration, who is also Ex-officer authaorise to act for and an

behalf of the Union of India s representing the Northeast Fronfier Reitlway Administration do
hereby eppoint and suthorised Shri Mm.¢. ¢ L Adveesiw 5 Guintoabal

TS T TN S S e e s s e e i m n e — e o ooe i —— —— o — o arn

to appear, act, apply, plead In and prosecute the above describad sult/ appaal/ proceadings on
behall of the Union of India to file and take back documents, to accept process of the Court to
appoint and instruct Counsel, Advocate or Pleader, to with draw and deposit moneys and
generaily ic represent the Union of India in the above described suit/ appeail proceedings and
le do sll things incidental o such appesring, aclion, applying, pleading and proseculing for the
Union of india SUBJECT NEVERTHELESS to the condifion that uniess express authoriy in that
bahall has previously besn oblained from the appropriate Officer of the Government of Indla,
the ssid Counsel/Advocaie/ Pleader or any Counsel, Advocale or Plesder appointed by him
shall not withdraw ot withdraw, or abandon wihiolly of paitly from the sull/ appeal/ clainy defeice’
proceedings, against all or eny defendants/ respondents/ appelients! plaintiffs/ oppoche nartiac
or enter inio agreement, sefilemeni or compromise hereby ihe suil/ appesi/ proceedings is/ are
wholly or partly adlusted or refer all or any matter or matters aris ng out of dispute thersin to
arbitration PROVED: THAT IN axcaptional circumstances when thers is not sufficlent time 1o
consult such appropriate Officer of the Government of India and or omission to settle or
compromise would be definitely prejudicial to the Intersst of tha Govsrnment of India the sald
Pleader/ Advocaie or Counsei may enier inio any agreemeni, seftiemeni or compromise
whereby the suit/ appeal proceedings ig / are whelly or parlly adjusted and in every such case
the said Counsel/ Advocate/ Pieader shail record and communicate forthwith to the said Officer
the special reasan for entering into the agreement, settlement or compramise.

l. hereby agrea fo ratify all act§ donia by the aforesald Shil _ N\ L. f oy

__Adverds, Gupsset. in pursuance of this authority.
IN WITNESS WHEREQF THESE presents are duly executed for an on behalf of the Union of
Iindia. this dav of 200 .

//J—wr fedl-
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’ GUWAHATI BFNOH GUWABATI, (NN ;f:
IN THE HATTER,QF
© 0.4.58/2006 o
‘ Smt.Jayanti Malaker o  ees ‘ Applicant
. ‘Versus |
Union of India & Otheré Ceee Respondents
ARD

IN THE MATTER OF ‘

Written Statement on behalf of respondents, .

The answerxng respondents most, rGSpect¢ully CHEWETH

1. That the rcspon&ent“ have gone throurh the copy
of the epplication filed and ha ve understood the contents
thereof, Save and except the statements which have been

S
-

<o i

specifically admltted hereinbelow or those which have been

borne on records sall other averments/éllngatﬁons made 1n
the application are hereby emphatscally denied and the
applicant is put to the strictest ~r06§ thereof.

2. That for the éage of brevity mebticulous denial of

each and every &11egation/statement made in the application

has been avoided. However, the rospondents have confined

| . Roltocac:
unmilikzza» ':

I Qo ®m imten

Qivi Personn-

A Ofhce
. Lumains

their replies to those allegations/averments of the applicant
which are found relevant for enabling the Hon'ble Tribunal

to take a proper view and decision on the matbter,

‘3. That the appliéation suffers from want of a valid
cause of action., The averment of the applicant that her
pusband Shri Stkesh Malakar,Senior Store Satchman under
Senior Section Engineer/Hill/Permanent Way/Lumding had

Malakar,the applicant®s husband, has a record of being
unauthorisedly absent’ from time to time since the year

. 2000-2001. Apart from cases of unauthorised absence at

different spelis of time in 200G,he was absent from work
for over two .years and eight months from 2.10.2001 upto
15.06.2004 without any intimation to his superiors or to
the Railway Medical Hospital,lumding,which lies within
_half a kilometre of his residence at Lumding,as required

-disappeared is not correct. As a matter of fact,Shri %ukcqh

under the rules.For joingng duty he produced private medical

certificate from a Homeopathic Doctor located near his

Railway quarter at Lumding in spite of the fact that the
Divisional Railway Hospital with full medical facilities
and speciallsts were available within literally shouting
distance from his residence. Due to such past records, &

'Y R Pi 2.6 LR X ]
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major penalty memorandunm was issued against Shri Sukesh

Molakar. It has not been possible to proceed with the
DAR case due to his intermittant unszuthorised absence

and the DAR proceedings are still pending.

As per records,Shri Sukesh Malakar underwent treat- "E
ment in the Divisional Railway Hospltal at Lunding fronm .
2%3.07.,2004 to 09.08.2004 but he has again remained é% g
unauthorisedly absent from work from 25.09.2004 and has R &
_not joined his dubies since then. ‘ t o

Frem the details of his record of service given
above it can be concluded that Shri Sukesh Malakar, the
‘husband of the applicent,has not disappesred as alleged,
but has remained unauthorisedly absent from duty in order
to escape disciplinary action and take some accompanying
benefits out of his alleged act cf disappesarance. Therefore,»
it is bhumbly submitted that the applicant's plea for the
clearance of the final settlement dues stc. cannot be
sustained under extant instructions.

The respondents therefore beg o humbly submit that
‘according to the competent authorities the case is NOT '
genuine, ' .

4, Peravise comments

4,1 and 4.,2. As regards. paragraphs 4, 1 and 4. 2 the
respondents beg to offer no commcntg as fhey are part of
the records,

4,%, That as regards paragraph 4.3,%the respon&ents beg
to state that the applicant's husband remained in unautho-

" rised absence during the follcwing periods :-

a) From 16.10.2000 to 13.711.2000 - 29 days.

b) From ¢9.01.2001 t6 23.0%.2001 - 45 days.

¢) From 02.10.2001 to 15,06.2004 - 983 days.

¢) From 25,09,20C4 +till date unauthorisedly
. absent,

_ The respondents beg to demy the claim made by the
applicant in para 4.3 of the C.A.that “her hushand was -
found missing completely from 02.10.2001" bacause the
husband of the applicant was under treatment in the Divisional
Railway Hospital,Lumding from 23.07:2004 to 09.08,2004; It
may be noted that a major penalty memorandun vas issued
against the applicant's husband vide Ho.B/74/2(1M-E} /183
dated 20.03. 2005 for his remaining absent from dubty without
authority. It is quite 11ke1y-tha% he remained absent to
avoid the consequences. ' | ‘

iwe P‘ 30-0-:
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India as the applicant has strenuously tried to prove.

(3)

4,4, That es regards paragraphs 4@4,405 and 4.6

e
the respondents beg to deny that the applicant's husband %%%
was missing in 2003, The certificate issued by the Police g o & -
Station on 21.0%.2006 statijg that the applicant's husband g: g .
could not be traced was not a conclusive evidence that he g® %«
had d;sappeared for>goodvas subsequent events proved to the ;‘g “

contrary. As indicated in paragraph 4.3 above,uhe applicantts

- husband was under treatment in the Divisional Railway

Hospital,lumding froi 23,07.2004 to 09.08.2004 as per record.
In view of this factual position the claim that he had
diseppeared in March,2003 would not carry any conviction.

4,5, That as regerds paragraphs #.7 and 4.6 the respon-
dents beg to state that the representations annexed as .
anmexures 2,3 and 4 could not be acted upon by the respondents

' as resurfacing of the applicant's husband on various dates

created a situation where no positiv? action was possible.

The Police report vas dated 21.,03.2003 and the epplicant's

letter at annexuré 3 dated 01.03.2004 received on 10.03,2004 '

was subsequerntly proved to be of nc 1ﬁpor%anco as the a@pll*

cant's husband appearel for treatment in the Rallway Hosp;tal

at Luméing on 23,07.2004.The claim that the appllcant'"

lwsband dlsanpeare& in March,200% Lhereforc carried no meaning,
4,6, That as régards peragraphs #4.9,4.10 and 4,11 and

4.12,the respondents beg to state that the case of the

applicant is not covered by the Railway Board's letter dated .
21,01.2004 which deals with employeces who -have dispppeared.
In actual fact the applicant's husband only temporarily )

&igappeared but resurfaced in June,2004 and was under treat-

ment in the Divisional Railway Hospital Tunding from 23.07.
2004 to 09.,08,2004, In the mean time a major penalty memo~
randum for unauthorised absence was issued against the
applicant's husband,thcugh this could 16t be finalised by

processing eaquiry ete. Gue to want of co-operation from the

employee concerned, Under the circumstances,the respondents
were unable to pursue the case for settlement of dues as per
the circular of the Rallway Board annexed as Anneﬁure 6

(letter dated 21.01. Jigon)g .

The respondents also beg teo submik that in view of the
special circunstances of Lthe case, the respondents cannot be
accused of violakhng any provision of the Constitution of

.. W ‘épqi‘..«._..' N
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4,7, Vhat as regards paragraphs 4,13,4.44,4,15 and
4,16, the Tespondents beg to submit before the Honm'ble .
Tribunal that the case of the applicant's ‘hushand is not Eé é
oné of disappearance but of unauthorised absence from °©
work and it is beaause of this flaw in- the service 'vecordg

- of the employee thet his final settlement dues could not .'¥
be paid as per wule and extant procedure, In view of the
clarificetions and subpmissions made in paregraphs herein~ .
above,more specifically in paragravhs 3, 4e3,4.4,4.5 and
4,6, the respondents deny the a1legatﬁons that they have

_ violated the provisions of the Bratuity Act,1972 or any
of the Constitutional p?ovision and ‘codes and procedures
framed bv the respo“acnts. ’

In the cir cumstances as detailed

. above, the respondents beg to . |
) subnit that the case of the applicant
- " has no merit whatscever and that ’
therefore the O,A.merite to be
dismissed. '
And for this acf of kindness the res pendents shall
as in Quty bound ever pray.

- ..

VERIFICATION

T, Shri V(.P«',fﬁ\agﬁ 5 ' , son of ;
KR - DINAMAN, _SITGR , aged about _ 34 _
o vyears and at orrsnnx working as DPG/\CILuwwLmjyﬁ O Rallway,"
s , do hercby verify and so?emnly affirm
that the shtatements made in parsgrophs 1 %0 4,7 are true .
to the best of my knovledge and information derived from. .
records which I believe to be true and the rest are my
humble submissions befcre the Fontble Trid%unal.
And I sign. this rcr&flektion on Thls the
dsy of . ,2006. ‘ :

vi Personne. Ofhc
) M. B, ¢... Lumdias



